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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
TENTH SESSION

THE KARNATAKA URBAN DEVELOPMENT AUTHORITIES
(AMENDMENT) BILL, 2016
(L.A. Bill No. 29 of 2016)
(As passed by both the houses and as returned by Hon'ble Governor with
message for reconsideration)

A Bill further to amend the Karnataka Urban Development Authorities Act,
1987.

Whereas it is expedient further to amend the Karnataka Urban Development
Authorities Act, 1987 (Karnataka Act 34 of 1987), for the purposes hereinafter
appearing;

Be it enacted by the Karnataka State Legislature in the sixty seventh year of
the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Urban Development Authorities (Amendment) Act, 2016

(2) It shall come into force at once.

2. Amendment of section 2.- In the Kammataka Urban Development
Authorities Act, 1987 (Karnataka Act 34 of 1937) (hereinafter referred to as the
principal Act), in section 2, for clause (s) the following shall be substituted,

namely:-

"(s) 'Urban Area' means any local planning area declared under the
Karnataka Town and Country Planning Act, 1961 (Karnataka Act No 11 of 1963)."

3. Amendment of section 3.- In section 3 of the Principal Act, in sub-

section (3),-
(i) for sub-clause (d) the following shall be substituted, namely:-

“(d) not more than one member of the Karnataka Legislative Assembly
representing part or whole of the Local planning area and one member of
the Karnataka Legislative Council registered as voter in the local

planning area nominated by the Government:



Provided that in case the members of the State Legislature are more
than one representing the local planning area the term of such

nominated member shall be for a period of one year by rotation.
(ii) for clause (f), the following shall be substituted, namely:-
“(f) a representative of the Electricity supply company having
jurisdiction over the local planning area;

(fa) a Deputy Registrar of Co-operative Societies having jurisdiction over

the local planning area nominated by the Government;"
(iif) after clause (k}, the following shall be inserted, namely:-

“(ka) a territorial Deputy Conservator of Forest having jurisdiction over

the urban areas concerned - ex-officio member;
(kb) a representative of the Karnataka State Pollution Control Board."
(iv) after clause (n), the following shall be inserted, namely:-
“(0) the Chief Executive Officer of the Zilla Panchayath having
jurisdiction over the District or his representative - ex-officio,”

4. Amendment of section 16.- In section 16 of the principal Act, in sub-

section (1), in clause (d),-
(i) for the words “fifteen” the words “ten” shall be substituted; and

(ii) for the words “ten” the words “five” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Urban development
Authorities Act, 1987 (Karnataka Act 34 of 1987),-

(1) to provide for inclusion of the members of the Karnataka State legislature, a
representative of respective electricity supply company, a territorial Deputy
Conservator of Forest having jurisdiction over the urban area concerned, a
representative of the Karnataka State Pollution Control Board, the Chief
Executive Officer of the Zilla Panchayat having jurisdiction over the District
or his representative and a Deputy Registrar of Co-operative Societies having
jurisdiction over the local planning area in the respective Urban

Development Authority; and

(2) to revise the area to be reserved for parks and open spaces in the

development schemes of Urban Development Authority.

Hence the Bill,



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

R. ROSHAN BAIG
Minister for Urban Development and Haj

S.Murthy

Secretary (I/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA URBAN DEVELOPMENT AUTHORITIES
ACT, 1987 (KARNATAKA ACT 34 OF 1987)

XX XX XX

2. Definitions.- XX XX XX
(s) "urban area” means any local area which is within the jurisdiction of a
local authority and includes such other area adjacent to the limits of the
local authority as the Government may, from time to time, by notification

specify;
XX XX XX

3. Constitution and incorporation of the Authority.- XX XX XX
(3) The Authority shall consist of the following members, namely :-

(d) members of the Karnataka Legislative Assembly representing a part or
whole of the urban area and members of the Karnataka Legislative
Council who are the permanent residents of the urban area concerned

XX XX XX
() a representative of the Karnataka Electricity Board ;
Xx XX XX

(k) an officer from the Karnataka Health and Family Welfare Department
not
below the rank of a District Health Officer ;

XX XX XX
(n) the Cominissioner, ex-officio;
Provided that during the period of cessation of the Local Authority or
during the period of appointment of an Administrator, the Administrator
shall nominate a person from amongst the Local Authorities.

16. Particulars to be provided for in a development scheme.- Every
development scheme under section 15,-
(1) shall within the limits of the area comprised in the scheme, provide for,-
a XX XX XX
b XX XX XX
XX XX XX
(d) the reservation of not less than fifteen per cent of the total area of
the layout for public parks and play grounds and an additional
area of not less than ten per cent of the total area of the layout for
civic amenities.
XX XX XX



ANNEXURE

Message of Hon'ble Governor of Karnataka under Article 200 of the
Constitution of India to the Karnataka Legislative Assembly and Karnataka
Legislative Council in respect of the Karnataka Urban Development
Authorities (Amendment) Bill, 2016 (LA Bill No. 29 of 20186).-

MESSAGE

I received on 12t August, 2016, the Karnataka Urban Development
(Amendment) Bill, 2016 duly passed by both the Houses of Karnataka
Legislature for my assent under Article 200 of the Constitution of India.

While having highest regard for the sagacity and mature wisdom of my
fellow legislators and due deference to the Legislature, I would like the

Karnataka Legislature to reconsider the proposed bill.

"The bill proposes to reduce the area to be reserved for public parks,
play grounds and civic amenities, which substantially affects the essential
basic rights of the citizens. Such reductions may lead to various problems
such as Air pollution, Traffic congestion etc., and as such the proposed

amendment is not in the interest of the society at large.”

As provided under Article 200 of the Constitution, I, therefore, hereby

return the Bill to the Houses for reconsideration with this message.

VAJUBHAI VALA
Governor of Karnataka
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